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Preamble

Sho6 tille,
ertert, snd
coBmetrceme[t

AN
ACT

to pmvide for the constitution of Unified Metropolilan
Transport Authority for Urban Mobility Area in the state of Assam
for the planning, srpervision, co-ordination, dwelopmcnq
regulation, maintenance and monitoring of urban ransport.

Whereas it is expedient to provide for thc constitution of
Unified Maropolitan Transport Au&ority for the plaruing,
supervisioa co-ordination, development, and regulation of wban
fansport in urban mobility areas and for matters connected and
incidental thereto in the state of Assam;

It is hereby cnacted in Seventy-third Year of the Republic of
India as follows:-

CHAPTER I
PRELTMINARY

(l) This Act may be called Assam Unificd Metropolitan
'I'ransport Autho nty Aa, 2A22.

@ It e(tends to tle Urbaa Mobility Areas of the state of
Assam as specified in scction 3 ofrhe Act.

(3) It shall come into force or such date as the State

Govemment may, by notilication, appoint ard different
dates may be appointed for different areas in the state.

(a) "Authority" means the Assam Unified Metropolitan
Traosport Authority constitutcd uder section 4 of this
Act,

(b) "Chairpcrsou" mcans the Chairperson ofthe Authority
constiuted undcr scction 4 ofthis Act;

(c) *Chief Ereqrtive Oi6crr"' means thc Chief Executive
OIficer appointed urder sub-scctiou (2) of section 9 of
this Acq

(d) 'Cmtral Goverameat" means tlre Covemmcnt of
Indiq,

(e) "Comprehcnsivc Mobility Plaa" mears the plan,

document that oullines the stralegies and related actions
for such Urban Mobility Arca for safe, clean, and

efficient, sustainable uansport for enhalcement of
mobility of people and goods in Urban Mobility Area
covering all elements of transpon under an integratcd
planning pmccss;

Definitioas 2- In this Acl, unless the context othcrwisc requires, -

I
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(e)

(0 'Executive Committcc" mcars the cxecutive

committee of the Auftority constituted tmder sub
section (l) of section t2 of this Act;

remincnt exprt' mcans a person having knowledge
and experiencc in transport and relaled infrastnrctue
planniog. drafting of policy and development of urtan
transport prcjects respectively ;

(h) *Jhnd" meam the Unified Transport Fund created

under section 22 of this Act;

(i) '.I}{ember' ,neans a member of the Authority under
sub-section (3) of lection 4 ofthis Act;

0) "Member Secretary" means tle Senior most Secretary
of the Housing and tlrbatr Affairs, Departrnent of the
State who shall act as tbe conveyor of the Autrority md
the Exocutive Committee as under clause (e) of sub-
section (3) of section 4 and clause (b) of sub-section (2)
of section 12 ofthis Acq

(k)

0)

(m)

(n)

(o)

(p)
(q)

(r)

(s)

'hotificelion" means a notihcation published in tfo
Official Gazette and the expression ' aotified" with its
cognate meanings and grammatical variations, shrll be

construed accordin glyi

"prescribd' mgans ths rules made under this Act.

"Reguletions" means the regulations made by the

Au6ority under this Acg

"ruleg" means rules ma& by the Sate Gov€rnm€nt

under this Act for implernenting the aims and objects of
the Act
"special invitee' mcans a person who is iavited by the

eurm;ty to attend only such meetings of the Authority
m the Authrity deerrs fit, witbut having voting rights

whatsoever;

" StatC' means the State of Assam;

'Strte Governmenf meas the Govemment of Assam;

*Schedute- rn€ans any Schedules artpeded to this Acq

"tre[sport itrvertrretrt progremme' means a detailed

five - year [or such period as deoided by thc

Oovernment] investment prcgluunme for Urban

Transport in 0re Urban Mobility Area prepared. in
conjunction with tte relevant Urbao Tra-nsport agoncies;

* Urbaa Mobitity' Ara" means an area aotified as an

Urban Mobility Area by rhe State Govemment for the

purposes of this Act by notification in the Official
'Gazette 

and such notificttion may include tk mmicipal
corporation/local body limits of lfie city and such other

(t)
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arca adjacent or connected to the muticipal corpor{ion
limits, orun area rel€vant in the opinion of the State

Govemment for the purpose of Comprehensive Mobility
Plan, taking into consideration local pattems and trends

of urban growth:
Provided that the Government of Assam, ma5 by

notification, make alteration or change any area within
an Urban Mobility fuea.
"Urben Transport" means uban transport with its ail-
gl"ammatical variations covering all aspect of transport

i-nfrastnrctrne, facilities, vehicles, aad services available

to the public in the Urban Mobiliqv Area, including but

not limited to private ransport vehicles and services;

and all modes and means of transportation within the

caregories specified in the Schedule.

Constitution of 4
Assam Uniffed
Metropolitan
Transport
Authority

CTIAPTER III
TIIE ASSAM t NII'IED METROPOLITAI\,I TRANSPORT AUTIIORITY

CIfAPTER U
DECLARATION OF URBAN MOBILTTY AREA

(l) The state Governmenl may, from dme to timc by
notification published in the Official Gazette declarq
alter, include or exclude any Urbm Mobility Area, by
prescribing its territorial Iimit on such terms and
condidons as deemed fit for purpose ofthis .{ct.

(2) A map showing the boundary or modified boundary of
the Urban Mobility Area to be notified under this
section shall be published in at least two English and
two vernacular newspapers having circulatior in that
Urban Mobility Area.

(l) The State Covemment may by notification in the
Official Gazctte, constitute the Assam Ulified
Metropolitan Transport Authority for the Urban
Mobility Area of the state.

(2) The Authority shall be a body corporate having
perpetual succession and a seal r+'ith power to enter

into conhacts and to acquirq hold and dispose-off

Foperty both movable and immor,able and sue and be

sued in i1s name.

(3) T'he Authoriry sha.l I consist of following members,

namely: -

(a) Chief Minister : ChairPerson

(b) Minister in charge of Housing
and Urban Affairs

Vice-
Chairpetson

(u)

Dechration of 3.

Urban Mobility
Area and
eheretioa of its
limits
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(c) Minister in charge of Transport

(d) ChiefSecretarY

Deputy-
Chairperson

Member

Member-
Sccretary

Member

lvfember

Member

Member

\,1ember

Mcmbers

(e)

(r)

(e)

(h)

(i)

Senior most Secretary of &e
Housing and Urban Affairs
Department
Senior most Seqetary of
Finance Dcpadment
Senior most SecrctarY of the

Home De?artnent
Senior most Secretary of the

Transport Deparunent
Senior most Secretary of the

Transformation ard
Devclopment Departnent
Senior most Secreury of the

DeparEncnt of Environmcnt
and Forest

Senior most Secr€tary of the

Public Works (Roads)

DeparEnent

General Mauager the North-
East Fronticr RailwaY

Regional Officer or Chief
Ceneral Manager of the
National Highways Authority
of tndia

Special Invitee, as defined in
clause (o) of section 2 10 be

nominated by the Authority

0) Mcmber

(k) Member

0) Member

No Member of the Authority shall have any share or int€r€st
rthether in his own namc or othenvise, in any company or
body corporate m an association of persoos (wtcther
ircorporated or not) or a firm engaged in the busincss of
Urban Transpon" In case a Membcr of the Authoriry acquires,

directly or indirectly or becomes intercsled in any manner

whether in his own name or othcrrv-ise, any share or
pcunisry or other intertst in any contrac! an arrangement or
proposal entcred into, or proposed to be entered into by or on

behalf of the Authority, slrall cease to be a Member of lhe

Auhority:

Ptovided a Membcr shall not be deemed to have any

such sharc or interes, only by virtue of being a share holder

of a public limited company/concem in any such contract,

loan, arrangemen! or Pmposal or that he himself or any

relation of his, employed by or on behalf of the Authority or
tre has sucb share ot intercst in his capacity as a Member of
the Authority.

(m)

(n)

Menbcrs rot to 5

hrvc ocrtail
intercst
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Resignetion'
Removal, or
Suspension of
Members

Term of olfice
and condition of
senice of
Memben

6 (li Any -Vember, other than Ex-officio member may by

notice in writi"g under this hand addressed to the State

Govemment may reassign from his office:

Providod that a member who has given notice of
his resignatioq shall continue to hold ofEce till thc
accepta[cc of his rasignation by the Statc Government.

{2) Not*ithstanding anybing conrained in sub-sectiol (l;'
the Stele Governrnent may, by order, remove any

member nominated or appointed by the State

Govemment &rom his officc, if such member: -

(a) is, or at any timc has been., adjudgcd as an

insolvenl or

(b) has been convicted of an olfence which, in the

opinion of the State Govemmenl, involves moral
turpitudei or

has acquired such financial or other interest as is

Iikely to affat prejudicially his functions; or

has so abused his position 8s to render his

continuance in office prejudicial to the public

intcrcsq or

has become physically or metrtally inccpable of
acling as a member:

(c)

(d)

Pmvidetl lhat no member shall be removed fiom
oflice under clause (c) unless thc Stale Gol'emment'

after holding an cnquiry and providing a reasonable

oppornrnity of hearing contentions of the member

proposed to be removcd from the office in accordance

witi, such procedure as may be prcscribed in this

behalf and is satisfied thal such member ought to bc

removcd li"om such office on such ground'

If a vacancy occurs in the ofiice of a Member, either
by rcason of death, rcsignation, rcmoval or otherwise,
such vacancy shall be filled up, as soon as may be, by

the State Government. Such Member shall hold office
only for the rcmainder of the term for which the person

whose place he fills would have been a Member.

The tenn of office, allowances payable to and other

eonditions of service of the Members, as lhc case may

be shall be ofsuch as may be presr:ribed.

(e)

(3)

7. (l)

@ The term of office of the experl Member shall not
exqcd 2 yoars from thc darc of appointmen:. The term
may, however, be extended by the Authority lbr
another I year.
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Powers of
Chairperron of
the Autfority

Secretariat,
Chief Executive
Ofiiccr, officcrs,
aad strfr of tte
Authority

Powers rnd
functions of tte
Authority

8. (1)

Q)

e. (l)

(2)

(3)

(4)

10. (r)

The Chairpenon shall have the powers of geneml

superintendence, dircction, and control in respect of all
administrative matters of the Authority:

Provided that the Chairperson may delegate such
powers relating to administrativc mattcrs of the

Authority, as he may deem fit, to the Vice'
Chairperson or Deputy Chairperson or any othel
Menber of the AutboritY.

The Chairperson may cast his vote in case of a dead

lock on any issue or matter in the Authority.

The State Govemmont rnay by notification, appoirt
any department/ agency to pmvide secretariat support
to the Authodty till such time as the Au&ority gets

fully functionai and operationalized.

The State Govemment shall by notilication in Official
Gazette appoint a person as a Chief Executive OfEcer
of lhe Authority of the Urbao Mobility Area and who

shall have the responsibility of implementation of the

decisions of the Authority and the general

a&niaistration as may be presuibed and delegated by
the Authority.
The Authority may appoint sgsfo nrrmbel of officers,
professionals, expens, and supporting staff either on its
own or on deprtation as may be prescribed.

The salaries and allowances pa.yable to and other terms

and conditions of service of the Chief Executive

Officer and other officers and cmployees of the

Authority shalt bc govemed by such conditions of
services as may be prescribed.

Notwithsuuding anythins conrained in any other law
for the time being in force, with a view to efficiently
€xecuti its ftmctions as set forth in this Act, the

Authority shall have the following powers and

fimctions, namely:-

(a) Accept, acquire, hold, surrender, transfcr or re-

convey security (including securitv provided in a

frnanciag arrangement) of any kind in any form

whatsoever;

CI Purchase, lease, hold, construct, manufacture,

sell, dispose off, or otherwise deal any

propeny whatsoevfi (wlrther moYable or
imraovable) or any part thereof required fcr 9r 

in

conaec'tion with t}:e implementation of objects

and purposc of tris Act;



9918 THE ASSAM GAZETTts,, EXTRAORDINARY, OCTOBER 15, 2022

(c) Borrow, lend, find andor facilitate financing of
all tanspod rolated investment seeking fimds
managed by tlre Authority, for the
implementation of the projccts, plans. schernes,
and proposals included in the Transport
hvesgnent ltogmmme to ensure development
of comprchensive, integrated and planned Urban
Transport in the [Jrban Mobility Area;

(d) Approve all major Urbar Transport projects
proposed for or in the Urban Mobility Area to be
developed by the Slate or any other agencies
under the Statc Covernment" or any local
govemnent agency, from the pcrspcctive of
consistency witb the Comprehensivq Mobility'
Plan in the manner as may be prescribcd.

(e) Monitor and audit compliance with' the
Comprehensive Mobility Plan and the Transport
Iuvestrnent Pmgramme;

(0 Monitor rxe of funds for Urban Transport and
etrsure audit of a@ounts and loans;

(g) Enforcement of nrles and regulations made from
timc to time under this Act;

(h) Approve Comprchensivc Mobility Plan and
various pl-ans, scbernes, progranrmcs submilted
by the Executive C:ommittee for an Urban

Mobility Area;

(i) Approval of policies (including policies relating
to road and traffic safety) for development and

rcgulation of Urban Transport throughout the

Statc;

0) Approve Tmnsport Investtnent Pmgrarnme fbr
the Urban Mobility Area, to achicve the goals of
the Comprehensive MobilitY Plan;

(k) Approve plan and pmvlde directions for
development of integrated frcilities and systcms

for Urbal Transport access;

(l) Revierv the works of Exccutive Committee
regarding the irnplementation of schernes related

to public transport related schemcs, plaas,

projects, and other programme's in the State ;

(m) Approve stadar&s and guidetines rclaling to lhe
devclopment a{ operation of Urban 'Iransport

as approved bY the AuthoritY;

(n) Dclegate any frmction and powers to Executive

Committee of the AulhoritY.
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Meetings of the
Authority

I l.

(2) The Authority may appoint any penlon or agency to
perform any activities or works mcntioned in relation
to its functions provided in sub'section (1) above:

Providcd that such work or aotivities
udataken by any person or agency shall be object to
such restriCtions, limitarions, and fonditions as may be

laid down by the Authority, and shall also be subj€ct to
the supen'ision, control, and rcvi$ion by the Authority.

(3) Subject to the provisions of this Act, the Authority
may timc to timc incur cxpenditurc and rmdertake

uorts through the Executive Committee in the Urban

Mobility lirea i

( | ) The Authority shall meet at such times, al such places

and shall observe such procedr.nes in regard to the

u.ansaction ol busincss at its rneetings as may be

prescribed in the Regulalions:

Provided that the Authority shall meet at least

oncc in six mon0rs.

@ Tbe Chairpenon shall preside over the meeting but in
his absence, the Vice Chairperson or in his absence the

Deputy Chairperson ofthe Autlrority shall preside over

the meetings of the Authotity and if for any rsason

they are unable to attend the meeting, any other

member elected by the Members present shall preside

ovgr the meeting.

(3) Subject to suLseclion (2) of section 8, all issues

arising be{bre the Authority shall be decided in

oonsensus in the meetings of the Autbority' and if no

consensus is reached, the decisions shall be taken by a

majoritY of votes.

(4) Every Member who in any w-ay, whaher directly or

indirectly, has a conflict of intrest rclating to the

matter to be decided at the meeting shall disclose the

natue of his inrerest and after such disclosure, the

Member concemed shall not participate or vote on the

agenda or issue where he is an interested pcrson after

such disclosure or otherwise.
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Constitution of
the Executive
Committee

t2. (t)

(2)

The State Govemment shall constitute Executive
Comminee, for the Authority by notification in the
Ofiicial Gazette.

The Executive Committee shall consist of following
members, namely; -

(a) ChiefSecretary : Chairperson

(b) Senior most Secetary of the
Housing and Urban Affairs
Deparfment

(c) Senior most Secretary of
Pinans6 DepBrtmenl

(d) Senior most Secrctary of thc
Home Departrnent

(e) Senior most Sccretary of the
l'raasport Department

(f) Priacipa! Chief Conservalor of
Forcsts and Head of Forests
Force, Govemment of Assam

G) Commissioner of Police or
Superintendent of Police of the
Police Departnent with
juridiction over the designated
Urban Mobilily Area

(h) Dvisional Railway Manager of :

the North-East Frontier
Railway, with j urisdiction over
desigrrued Urban MobilitY Are'a

(i) Director, lnland Water :

Transport

0) Chief Executive OIIioer of :

(City) Development Authoriry

(k) Commissiona of the (City) :

Municipal Corporation

Q) Director, Town and Country :

Planning Deprtment of the
state

(m) Managing Director, Assarn :

Power DistributioD Company
Limited

(n) Chief Engineer, Public Works :

(Roads) Department

fulember
Secretary

Member

Member

Member

Member

Member

Member

Member

Member

Mcrnber

Member

Mernber

Member

CIIAPTER IV
TIIE EX.ECUTIVE COMMITTEE OF TIIE AUTHOR]TY



THEASSAM GAZETTE, EXTRAORDINARY OCTOBER 15, 2022 9921

(o) Rogional Officer or Chief
General Marager of lhe
Natioal Highways AuthoritY
of India

(p) D"p"ty Commissioner of
re spective distric(s) with
jurisdiction over designated
Urban Mobility Area

(O Two ernincnt expcrts, as

defmed in clause (g) of section
2 to be nominated bY the

Authority.

(b)

(c)

(d)

Every nominee Member as pmvided above shall hold

the office as Membcr ex-officio on holding position in
a gov€rnment department/ local body/ authority and

rbull ceus" to be a member of the Authority upon

relinquishmart of such post or position'

The lerm of office, allowarrces payable to and other

conditions of service of the Membets of the Executive

Cornmittee as the case may be shall be of such as may

be prescribed.

The term of ofEce of the expert Member sball not

excecd 2 years from the date of appointrnent' The term

may, however, be extended by the Ar*hority for
gnother I year.
Any Member, other than Ex-officio rnember may by

notice in writing under his hatrd addrcssed to tb€ State

Govemment may reassign from his office:
Provided tha a Member who has given notice of

his resignation, shall continue to hold office till thc

acceptance ofhis resignation by the State Govemment'

Notrvithstanding anyhing contained in zub-seaion (l)'
above, the Stale Government may, by order, rcmove

any Meraber nominated or appointed by *le State

Covernnent ftoo his offrce , if sucb Member: -

(a) is, or at any time has been, adjudged as an

Member

Member

Membcr

Term of office
cnd cordition of
senicc of
Memben of
Erecutive
Committee

Resigpadon'
Removal, or
Suspension of
Memben of
Executive
Committee

(3)

13. (l)

(2)

14^ (r)

(2)

insolven! or
has been convicad of an offence which' in the

opinion of the State Govemment, involves morai

turpitude; or
has acquired such financial or otlrer interrest as is

likely to affect prcjudicially his firnctions; or

has so abused his position as to rcnder his
conthuance in oI[ce prcjudicial to the public
interest: or

has become physically or mental$ incapable of
acting as a Member:

(e)
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Powers of
Chairperson of
thc Executive
Commitlee

Duties end
functions of the
Executivc
Committee

(3)

15. (1)

Q)

16. (r)

Provi&d that no Member shall be rcaoved
from office under clause (o) unless the Sure
Governmenl, after holding an enquiry and
providing a reasonable opportrmiry of hearing
conlentions of the Member prcposed to be
rcmovd from the office ia accordance with such
proc.edure as may be prescribed in this behalt is
satisfied that such Member oughr to be removed
from such offrce on such ground.

If a vacancy occurs in the office of a Member, either
by reason of death resignation, rrrnoval or otberwise,
such vacancy shall bedlted up, as sootr as may be, by
the Stalc Government. Such Member shall hold <lffice
only for the remainder of dre term for which the person

whose place he fills would have been a Membcr.

Tte Chailperson shall have l-he powers of general

superintendence, direction, and control in respect of all
administrative matters of the Committee:

Provided tLal &e Chairperson may delrgate such

powors relating to administrative matters of the

Committee, as he may deem fit" to the Serior most or

any other Member of &e Committee'

The Chairperson may cast his vote in case of a &ad
lock on any issue or matter of the Committee.

(b)

(c)

Notwithstanding anydring contained in any other law

for the time being in force, and without prejudice to
the foregoing power. the Committce's firnctions may

include the following, namelY:-

(p) Prepare Comprehmsive Mobility Plan fo1 &rc

Urban Mobility Area, in conjrmction with the

City Development Plan, land-use plan or any

olher relevant plan applicable to lhe Urban

Mobitity Alea and update such plan on a

periodic basis as may be prescribed to ensure

inrcgration of land use aad transport planning on

a rcgular basis;

Prepare Transport lnYesmlent Programme for
the Urban Mobility Areq to achievs the goals of
the Com prehensive Mobility Plan;

Ensure implemefltation md regulation of
policieg proposals, orders, byelaws, regulations,

advisories, directions set by the Authority
related to Urban TransPort;

Publish and issue standards and guidelines

relating to the development and operatior of
Urban lransport as approved by the Authority;

(d)
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(e) Proposc/suggest any other firnction to thc
Au6ority to ersure sustainability of public
hansporl and traffic systems in cities;

(f) Discharge or pertbrm any other function as

directed by the Autbority from timeto-time;

(g) Ensure integration of farcs of various tansport
systems in the Urban Mobility Ar€a;

(h) Assign the development, constructior! repair, re-

construction, and operation and managunent of
any integrated or stand-alonc transport

infiasuucarrc or facilities that aid and ohonce
tbe efficiency or service levels to the consumcrs'

in the Urban Mobility Arca to Urban Transport
agencies;

(i) Manage and regutate Urban Transporr Fund;

0)

(k)

0)

(m)

(n)

Promote seamless access within the Urban

Mobility fuea through intcgrated planning of
Urban Transporg,

Adopt existing standrds and guidelines

prorided by State Government and Central

bovernment and agencies under them from time

to time and as necessa4/ develop' publis[ and

issue their owrr sutrdards and guidetiaes relatcd

to Urbm Transport within the Urban Mobility
Area in accordance with the requircurcnts of
such Urban MobilitY Area

Sup,port solutions for malugement and

integration of Urban Transport including

tmnsport planning, design of traosport systems

and setection of mode of transpor! inctuding

technology based or other solutions;

Support adoption of diCrt"l 
'golt ..Td

inteiwentions io tnhancc tbe ovcrall mobility

experience for the commuers, and to improvg

ihJ overall efEciency of the concemed

department or operating agencies or

implcmenting agencY etc. ;

Encourage and assist Urban Transport

authoritils and agencies to adop! transition

towards rclcvant and applicable latest

advancements and fucilitate crestion ofe abli'ts

ecosystems;

Collation of informetion on Urban Trmsport

*itt io th" Urban Mobility Area and provision of

the same to the relevant agencies with a view to

contribute to the national database on Urban

Transport;

(o)
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Powers of thc
Erecutive
Committee

t7. (!)

(2)

(p) Promote corunuter awaren€ss in relation to
Urban Transporg and ensurc that infomration is
apprcpriuely publicized and displayed for users
of Urban Transpo( within thc Urban Mobilily
Area:

(q) Undcrtake activities for the purpose of
advancement of skills of the persons employcd
by the Authority, including the provision of
facilities for training, education, and research;

The Executive Committee may appoint any
person/agency to perform any activities .and/or
works mentioned in relation to its functions
provided in sub-section (1) above:

Provided that such work or activities
undertakep by any person or agency shall b€

subject tb such r€sricdons, limitations, and

conditions as may be laid down by the Executive
Committee, aad shall also be subject to the
supervision, conhol. and revision by the Executive
Committec.

(3) Subject to the provision of this Act, the Executive
Conrmitee may time to time incur expenditure and
undertake works mentioned in sub-section (l) and
(2) in the Urban Mobilitv Area.

(4) The Exccutive Commi$ee shall ensure effecive
imphmentation of this Act in Urban Mobility Area
notified for the purpose of this Act, and in this
regard it shall also perform such functions and
dudes as the State Governmcnt or the Authority
may authorize from time to time as maybe
prescribed.

Notwithstandine anything contained in any other law
for thc time being in fotce, with a view to cfficiently
execute its firnctions as set forth in this Act, the

Executive Committee of the Authorily shall have the

powers to:-

(a) Accept, acquire, hold, surrcnder, tansfer or re-' 
corriy security (including security pmvided in a

financing arrangement) of any kiad in any fomt
wbalsoever; but subject to such powers of the

Authority under clause (a) of subsection (l) of
section 10,
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O) Pt[chase, lease, hold, construct, manufaohrre,
maintair" sell, disposc of, or ottrerwise deal any
property whalsoeYer (urhether movable or
immovable) or any part thercof required for or in
conDcction with implerneotation of odects and

purpose of this Act but subject to such pow€rs

of the Authority tmdcr clause (b) of subscction
of section I 0.

(c) Rccommend, monitor, and advise on levy of
parking charges and lees for Urban Transport
services and fares for public lrarsport may be

prcscribed time to timc by relcvant autlrorities.

(d) Manage the Urban 'l'ransport !'und (UTF) for
Urban- Transport activities aod ensure Audit of
accounts arld lo8ns.

(e) Rcsolve disputes arising out ofUrbar Transport'

(0 Impose penalty as prescribed tmder the Act or

nrles framed under this Ac! for non-compliancc

of rulcs, rcgulations, diections, by-laws' orders,

circulars ac. issued time to time.

Dirtct Urban Tratrsport agencieq including

special purpose vehicles, to develop affordablc

Urban Transport and rcgularc traffic in the Urban

Mobility Area-
Rcplace any existing special purpose vehicle in

' the Urtan Mobility Area through legal recourses
' or modes including but not limitcd to

acquisition, amatgam*ion, merger, takeover,

change in management etc.

Rationatizstion of routes and issuance of pcrmits

or licenses for Urban Transport serviccs to

concemed Urbao Transport agencies'

(e)

(h)

(D

Powcr to give
rlirection to
Urban
Transport
agencies

18.

() lssue safety guidelines approved by the

Authority or by Govemment with rcspect to

Urban Transport according o nrles and

relulations made r.rrder *ris Act'

To ensure effective implementation of the objects and

purposes of this Ac! notwithstanding anything

roooio"a in any oiher law for the time being in fbrce'

the Authority may give such directions with regards to

[e implementatioi of any Urban Transpon pry]ect

*inl, irt" Uftan Mobility Arcq as it mav deem fir' to,

the rolevant agencics ilsponsiUte f<rr pmvision of
U;i; Tr*tp; within the Urban Mobilitv Are+ an{

t*t ao"tl*t shall be binding on such agcncies and

deoartnents under thc local and State Govemment'

T* er,t otity may take such measures as it may deern

"pp"op;ut 
io .** implementation of the plans

approved bY the Authority.
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Power to enter
into contracts

19.

Prcparation ofa 20.
Comprehensive
Mobility PIan
for the Urban
Mobility Area

The Authority may enter into contracts, agreements or
anangements with any pcrson or orgadzation as tlre
Authority may deem necessar), for performing its
firnctions in a manner as may bc prescribed.

(l ) 'Ihc Executive Committee of the Authority, shall
prepare a Comprehensive Mobility l,lan lbr the lJrban
Mobility Area to ensure integrated, comprehensive,
and planned development of transport in the Urban
Mobility Area, in conjunctiou with rhe land use ptan
applicable to the Urban Mobilty Area, such plan shall
include but not be limited to, -

(i0

(iil)

various public transport systems and servicc;

(iv)

p,rocedures and processes to resolve any issres
in relation to any existing transport system or
transport services being operated;

mechanisms tlut shall govern the
implcmentation of such plans in order to
achicve the objects ard purpose ofthis Act and

such othcr matters that may be necessar;r for
the development and implementation of such
plBns:

Provided, however. in thc event there is
any other authority and/or committee
constituted under any other law for the time
being in force to formulate, develop or
implement any plan, or sctrcme in relation to
Urban Iransporr within the lJrban Mobility
Area. the Executive Committee shall discharge
ie functions under this section in consultation
with such authority.

(v)

(2) Before finaLizing my plan as provided under this Ac1,
the Executive Committee, shall prepare a draft plan
making it available for inspectiog and publishing a
notic€ in such form and manner as may be prescribed.
In this regard inviting objections and suggestion.s liom
any person with respect to tfie drall plan beforc such
date as may be specified in the notice. subject to a
maximum time period of 2 (two) months &om the date
of publication of the notice. The Authority shall after
giving adaluate oppornmity to &e corrcemed pcrsons
and after considering such suggestions, objections, and
representatio$, if any, shall finalize Oe draft plan.

(i) various t3rpes of infrasructure. facilities and
other worlal
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Mecthgs of thc 21. (l)
Exocutive
Committee

(2)

Fund of the
Authority

22. (l)

(3) After finalization of the plan based on comments
rer:eived, the Executive Committcc shall submit sttch
plan to the Autltority for its approval and the Authority
may either app{ove the plan with or without
modificuions as in its opinion ane necessary, or reject

the plan, with such directions to the Executive

Committce to pepare a new plan based on the

recommendation issued by the Authority in relation
thereof.

(4) Every year ftom the date of coming into operation of
the frnally prepared Comprehensive Mobility Plan
(CMP), the Auttrority shall review such plm ia its
entirety and may, after such rcview. may substitute it
by updatcd plau or may make such modifications or

alternations thereirr as may be found by it to be

oecessary! following the pmcedure as per provision of
sub-section (2) above. The Comprehensive Mobility
Plao (CMP) shall be updated at least once in every five
years or earlier, as it may deem necessary.

(5) Tb Authority may review the existing Comprehensive

Mobility Plan whenever, in its opinioq it has bccome

neccssary and expedient to do so in public intef,est'

The Executive Committee sball mea at such times, at

such places and shalt obeerve such procedures in

regard to the kansaction of business at its meetings

(i.n'cluding the quonrm thereat) as may be prescribcd:

Providod that Executivc Committee shall meet at

least once in rwo mooths.

All issues arising before thc Committce shall bo

decided by coosensus in the meetings of the

Comminee, and if no cons€nsus is reached, tbe

decisions shall be taken by a majority of votes'

CHAPTERV
UR'TANTRANSPORT FUND

The Authority shall establish an "Urban Transport Frmd

(UTF)' for the purposes of implementation of the Act'

*a .nall comprise the following namely:

(a) Prt of any grant and fimd received thrcu$
allocations (including budgetary allocations) by

the Ccarral Govemment;
.fu) Part of any grant and fimd recvived tbrough

allocations ii*Uaiog budgetary allocations) by

lhc State Govemment;
(c) Part of any gtant and frrnd received through

allocation by uny other age'ncy including donor

agcncies:



Gnutg rnd
Loens by the
Centrel
Goveranen{
Statc
Government, or
other entities

Priority of
pryE€Dt for
interost ond
repryment of
loens
Powcr to rtire
finances

24.

(d) Revenue collected from the various innovative
sources sha.ll be depositcd in the UTF account.

[Explanation: Innovative sources of revenue can

be idenlified through mapping diret and indirect
beneficiaries of urban mobility systcm, exising
practices of the statc of Assam, funding
mechanisn under this Act..l

(2) Thc monies and revenues aocurnulated in the Fund may
be used for the purpose,s of this Act as maybe
prcscribed.

(3) The Authority may crcarc slb-fuuds as requir,ed to
ensure that the objecs and the prrposes of this Act are
achieved in an effective manner.

(4) The Au0rority shall carry out the management of tle
Frmd either otr its own or through an authorizod
representative.

(5) Ttre Authority shall formulate rcguluions for
adminishation and management of ttre firDds.

(6) Tlre Authority shall kecp its Fund in any of the
schedulcd banks or 8s decided by the Authority.

O Tbe Authority may invest any portion of is Fund in
such securities or in such other rnanner and for such
time as may be prcscribed.

(8) The State Government may contribute aa initial sum as
found appro,priate as the seed fund to the Authority. The
contribution shall be utilized by the Authority to meet
tbe expcnditurcs necessary for eflective establishment
and functioning of thc Authority.

The Central Government, State Govemment or other
entities rnay make such grans, contibution, aid,
assistance, advances, and loans to the Authority as may
bc deemcd neces$ry for the perfounance of the
fimctions under this Act and all zuch grants, loansi
contributions, aid, assistancc, and advances so made
shall bc spcnd on such terms and conditions, as may be
dctcrmircd by State Govemment. 

_

All payments due ftom the Authority on account of
interest oB loans or the rcpaymcnt of loans shall be

made in priority out of all otber due s from the
Authority.

The Authority may raisc finaoccs or borrow for thc
effective implemealation of the object and purposes of
the Act through loans or debentues or issuing bonds or
auy other financial instrument from such sources (other
than the State ald ttle Central Govemment) and on sudr
terms and conditions as may be approved by the State

Government.

2s. (r)
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Comprehensive 27.

Debt Llmttetion
Policy

Sinldng frrnd 28. (l)

(2)

Budget of tfie
Authority

29. (l)

(2)

The State Govemment may guarant€e' in zuch manner

as it thirks fit, the repayment of the principal and the

payment of interes thereon with respect to the- loars

Lorrowed by the Authority under sub-section (l) above'

The Authority may make such grants, advancos, and

toans to any such agencies dealing in Urban Trarspon,

within the Urban Mobiliry Area as may be deemed

nec€ssary and all such grants, loaas and advances so

shall be, on such terms and conditions, as may be

determined by the Authority in making such grants'

advances, or loans.

The State Govemment shall Fame a compthensive

debt limitation policy appticable in case of loans or debt

o. *V fo* of Rn*"" raised by the Authority' laying

down inler alra the general principles goveming the

raising of loans, the timit of the loans which the

Authority may raise having regard to its finarcial
capacity, the proposed projects and terms and

conditions. including repayment thereot"

the Authoriry shall maintain a sinking fund for re-

paynent of the amount borrowed by it and shall deposit

iniu"ty year inlo the sinking fund such sum as may be

sufhcieni lbr re-payrrent u'ithin tlre period fixed for the

amount so bom>wed.

'Ile sinking fund or part thereof shall be applied in or

towards thi discharge of the loan for which such fund

was credited, and until such loan is rvholly discharged it

shall not be applied for any other purpose'

'fhe Authority shall by such date in each year as may be

prescribe4 Prcpare, and submit to the State Government

iot 
"pptor"t, 

a budget for the next financial year

showirag the estimated receipts and expeadinre..during

that financial year in such form as may be prsscribed-

The budger prepared by the Authority, in so far as.it

does noi requirc any revenue contribution from the

iti" Aouon 
"nt, 

shall be finat and can be adopted by-

O" ertnotity without th€ occd for any prior appT ovalof
the Stat" Gor"*mcnt. However, the budget prepared by

the Authority, to the extent that it rcquires 8ny PY:olIe

"ont 
iUution' fmm the State Government' shall be

subicct to the final approval from tlre State Govcrnmedrt

Iij-b.;bfi to sucl change or terms and conditions

as may be plescribed.

The accounts of the Authority shall be -TbjTt 
to T

annuaf auAit by the Accountant General of the State and

,"r-"*"ranir. incurred by him in cqrursstion with

*"1 urait shall be payable by tha Authority to tne

(2)

Greots aod
Lorns by the
Authority

26

Audit 30. (l)
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(2)

(l)

Q)

Accouotant Genera.l. The Accouniant General or any
pcrson appointcd by him in connecdon with the ar:dit of
accounts of the Authority shall have the same right,
pri"ilege, and authority in connection with such audit as
thc Accountant General has in connection with lhe audit
of the Government accounts, a.trd in particular shall
have the riglrt to demand the productioa of bookq
accounts, connected vouchers and other docunents and
papers.

A copy of the audit repon shall be submined to the
Statc Government, the Authority and any other rclevant
pcrsoo or authority specified by the Stafe Governmeut.

The Authorily shall prepare for every year a rcport ofis
activities during rhat year and submit the report to the
State Govemment in such form, on or before such datc
as may be prescribed.

The Authority shall at the end of each financi,al year
submit an audited annual statement to the State
Government including but not limited to the following:-

(a) arnount ofdebt, loan raised;

Annual rcport 31.

Returns 32.

Penelty for 33.
feilure in
complying with
the provbions of
this Act, rulca
or reguletions

Offcnces by 34.
companies

(b) details ofthe inl€strnent nade during thc year;

(c) mode of rvpayment including the amouot lhar h6
been earmarked for the Sinking Fund;

(d) amount of securities thal have been creatd or
raised; and

(e) aoy other mafier specified by the State
Govemment.

Thc Authority shall furnish to the State Government
such reports, returns and other infomralion as the Stats
Govemmcnt may time to time require.

CHAPTERVI
OFFENCES AND PENALTIES

Whoever fails to comply with the provisions of this Act,
rules or rtgulations made thereunder may be liable to
pay fine, which may extend to ten thousand rupees.

(1) Where the person who contravenes any of the
provisions of this Act, rules or regulations made
thereunder is a company, every person, who, al tlre time
of such contraventiotr was in-chage ot, and rvas

responsible to the company tbr thc cooduct of tle
business of the company, as *'ell as the company, shall

be deemed to be liable for such mntavention and shall

be liable to be proceeded against:
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Provided, that nothing contained in this sub-

section shall render any such person tiable lo any such

fine if he proves that the contravention was committed
without his knowledge or that he had exercised all due

diligerrcc to prevent the commissior of such

contravention-

Fines to bc
deposited in
Urben
Tnnsport Fund

Fincs not to
affect other
liabilities
Cognizrnce of
o(fences

Compounding
of offcnces

(2)

(2)

(a) "compan'y" means a body corporate ant include a

Iinn or other association of individuals; ard

(b) "director' in relation to firm means partner in

the firm.

35. The proctrds of all fines aod compounding fees realized

under this'Act shall be credited to the F'rmd'

36. The fine imposed under this Act shalt be in addition to' and

t ii, a"-gLion of, any liabitity under any other law for the

time being in force.

'37. 0\ No turt shall uke cognizance for coptravention of any
''- " \'' 

oi G p.ulsio* of thit Act' rulbs or regulations

punishable under this Act save on a co;plaint made on

LUf of the Authority duly signed by tlre Chief

Executive Officer.
Notwithstanding anything containal in the Code of
Criminal Pro,sedure, 1973, no court inferior to that of a
Judicial Magistrate of the First Class shall try an

offence rmder this Acl.

Notwilhstanding anything contained in sub-section (l),
where tlre contravention of tlre proviiions of this Ac!
rules or regulations has been done by a company and it
is proved that zucb contravenlion has b€€n committed

witlr rhe consent or connivance o( or is attributable to

any neglect on the part of any director, m,mager'

secretary or other officer of the cornpany, such dlrectgr'

m-tg"., secretary, or other officer shall also be

deemed to be guilty of thar conravention aod shalt be

liabte to be pr<rceeded against and punished

according)y.

Explanation: - For the purposes of this section:

Any contravcntion of thc provisions of this AcL des or

regulations punishable under this Act may, either before

oi after the institution of any prosccution, be

compounded by the Authority or by an officcr

autho.ised in this bchalf by &e State Governmcnt by

notification in rhe Gazctte, by accepting a compounding

Cenual
Act 2 of
1974

38 (l)
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Servic,,e of
notic€ etc-

39.

40.

fee as rnay be prcscribcd by rules and a receipt of the

arDormt sJ r€ceived sball be issued to the oflender or the
person concenrd in the Form as may be prescribed:

Provided that the compounding fee shall not
excced the maximum amount of fine mentioned in
s€ction 33 0f tbs Act:

Provided firrther that where the cootravention of
aoy of tlrc provisions of tbis Act, rules or regrlatiom is
by any company or iB omc€r such contravention shall

not be compounded if the investigation against such

company has been initiated or is pending under this Act'

@ Nothing in sub section (l) slull apply in case of the

su@uent contravention of the provisions of this Aet'
rulcs or regulations made by a company or a Persoo
within a petiod of t}ru" motths fiom the date on which

an earlier contravention madc by compa[y or p€rson

was compounded under this section.

(3) Where the compounding of erny contraveltion -of 
the

provisions of this Acr, nrles or rcgulatiors is made after

ih" instit tiot of any prosecution, such compoundirg
shall be brought by thc Authority, tn writing, to thc

notice of the court in wtrich the prosecution is pending

and on such notice of the compounding of such

contravention is being given' the pe$on in rclation to

whom it is so compounded shall be disoharged'

modes

(i)

(ii)

(iiu

CHAPTER VIt
MISCELI,ANEOUS

No suit, prosecution or other tegat proceedings shall lie
rgolrst itri State Government or the Authority or any officer

oi th" Sar. Government or any Member. officer, or other

employee of the Authority for anything whirch is done in good

faift Lr intendcd to be done under th.is Ac! rules or

reguluions madc thercrmder.

Eiery notice, order or other document required by this Act or

*y trl" or regulation made thereundet shall be signed by the

C*ef Executivc OIEcer or such otlrcr omcer of the Autiority
duly authorized by rule, with seal of the Authority and shall

be Lrved upon the party or panies concemed by following

by personal service;

by registered post;

bv afhxing it at the house or principal place of busincss

oi tfr" prttl' concerne<l as the case may be;

Protection of
ection taken in
good fei&



THE ASSAM GAZETTE, EXTRAORDINARY OCTOBER 15, 2022 9933

(iv) by publication in one Assanese daily, and one F-nglish

daily newspaper published within the Urban Mobility
Area;,

(v) in case the partv to bc sen'ed is a registercd compafly'

a pa(nership lirm, a body corporate, a local authority,
a society. or other body, it shall be served upon the

principal offrcer of the said firm or organiiation as

determined by the Chief Executive Officer in his

discretion and it shall then be deemed to have been

duly served on each director PartDer or member of the

said firm or organization;

in case the party !o M servcd is a minor or a lunatic it
shall be served upon his guardian as determined by the

Chief Executive Officer in his discretion-

("i)

Public notices

Notices' etcr to
fir reesoorble
time

Menbeis rnd
officer'.s to be
public senants

Power to
delegate

4t.

42.

41.

44

45.

Ercry public notice given under this Aot shall be in writing

,nd"r itt" signature of th" Ct i.f Executive Officer with its

seal and shall be caused or pasted or put up at promrnent

;il; tbe locality alfected itrereby, affixing copies thercof

Ii.ontpi"uo* public places within the said locality and by

oublishins the same in one prominent local and English daily

I"*tprp"" and having circulation in the t irban Mobility

Area.

Where any notice. order or' other document issued or made

il;ril e"t oi *y rule or regulation mat-e.{rereul$r

,tquit"s anything to be done for the doing of which no bme

ir"i Uoo fi*"0 in rhis Act or tbe rule or regulation' the notice'

;;;;rher document shall spcciff a time not less than

one week for doing the same'

nif p"*ri*i"*, orders, decisions' notices' and - other

ilde.nts;i tht authority shall be authenticated by the

"-i;;u" of the Chief Executive Officer or any other offtcer

a-tiftorizcd by the Authority in this hehalf'

Every' Mernber aod every officer and other employee of the

Iriii"i.y .ft ff be deemd 1o bc a public servant within the

"'...i"r'.iLton 2'l of the Indian Penal Code and section

iS7 of tie CA*inal Procedwe Code' 1973'

The Authority may, by notification' declare that any power

;;;t"rU;;i it oi'anv of its officers under this Act' except

.h;;;;;;"k" r"g,ilutiont nrav also be exercised by such

officcr or local authority or the Committee constituterl under

;hfi;;;;. be mentioica therein in such-cases and

#i:""iili""i "l,"al,io*, 
ir*v, as mav be speci{ied thercin'

C€trtrd
Act No. 45
of I t6o
Cerrral
Act No. 2
of l9?4

Authenticetion
of order rnd
documents of
the Authoritv
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Regtriction on
erccution
egeinst the
Autbority

Effect of othcr
lews

Strte
Govemment to
mekc ruls

46. No execution or attachment prccess or order shall be issued
against any tmnsport works or sny prcperty vested in the
Authority.

47. (r)

Q) \otwithstanding anlrhing to the contrary containod in
any other law, development plan or master plan of the
arcA any development in accordance with the
provision of this Act or rules ard regulations madc

therannder shall not be illegal or unauthorized in
absence of any perrrission, apprcval or sanction
required under such other Iaw for such development
has not been obtained.

a3. 0)

Q)

No suit shall be i$tituted sgainst the Authority or any
Mernber thoreof or any of its officers or othcr
employees or aoy person acting under the directions of
the Authority or any Member or any officer or olher
employee of the Authority in respeot of any act in
purporting to bave been done in pursuance of this Act
or any nrle or regulation madc thereunder till thc
expiration of two months from the date on which
notice in uriting has been in the case of the Aurthority,
left ar the office or place of abode, of the person to be

and unless such notice sDabs explicitly the cause ofac!
the natrue of, retief sought, the arnormt of
compensation claimed and the rume and place of
residetrce of the intending plaintiff and unless tho
plaint contaios a statemcnt that such notice has bee,n so

left or delivercd.

No suit zuch as is described in sub-section 0 ) shall
unless it is a suit for recovery of immovable property

or for a declaration of title thercto, be instituted ater
tbe expiry of six months ftom the &te on which the

cause of action arises.

Nothing contained in suLsection (l) shall be deerned

to apply to a suit in which the only relief claimed is ao

injunction of which thc object would be defeatod by

grvrng of thc notice or the postporcments of tbc

instituted suits.

The Stde Governrnent may, by trotification' make

rules in coosultation with tbe Authority, to carry out

the purposes oithis Act.

Without pejudic.e to the generality of the foregoing

po*"t, t,.tt rules may provi& for all or any of thc

following mattcrs:'

(3)

49. (r)

(2)

Notice to be
given to suits

The provisions of ttris Act, and the rules and

regulations made thereundcr slrall have effect
non[ithstanding anything inco*sistent therewirh
contained in aay other law for tbe time being in force.
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(a) the appointmenl rcnroval, salarieq allowances.

te?ms, and cooditions of service of the Members

of the Authorit-v nominatcd;

O) the form and contenl of the Comprebelrsive

Mobility Ptans pmvided under section 20 of this
Act and the procedure to be followed in
connection therewith and with the preparation,

submissioo and approval of such plans and the

forrr" and the m"tt"er of publication of the notice

rclating to such Plan;

G) the form and oaorer in wtrich Dodces given

under this Act shall be Published;

ttre procedure to be followed for borrowing
money by way of loans or debentr:re and their
reFyment;

th€ form of ttre budget of the Authority and the

manner of preparing the same;

the form of the balance-sheet and statement of
accormts;
the form of the annual report and the date on or

before which it shall be submitted to the Stat€

Govemment;

the manser of constitution of the pension fimds
and provident fimds for Members and officers
and ottcr employees of the Authority. md the

' conditiors subjcct to q/hich such fimds may be
constinred;

(d)

(e)

(f)

(e)

(h)

(i) othcr matten which are, or rnay tre, required to
tre prescribed uoder this Act.

(3) The n:Ies Famed uadcr tilis Act shall be laid down
before lhe State Legislative Assembly within a period

oftwelve rnonths for the inforsration.
50. The Autbority may make regulations consistent with this Act

ard the nrles made thercunder !o carry out the provisions of
this Acq and witlput prejudice to tle generality of the

forcgoing power, swh regulations may be provided for;

(a) tlre summoning and holding of meetings of the

Authority, the time and place where sucb meotings arc

to be hel4 the conduct of busiress at srcb meetilgs'
the selection of the senior most Member among

Membem to presidc th€ meetings of Authority in
absence of Cbairperson md nrmber of Memb€rs

necessary to form a guorum tbereat;

ihe sumrroning and holding of meetings of the

Exccutivc Committee s constituted trnder section 12,

the tirne and place where such meetings are to be hel4

(b)

Power to mrke
Regulrtions
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(c)

(d)

(e)

(0

(g)

(h)

(D

6)

(k)

(l)

the oumber of Members n€ccssary to from a qrpnrm
thereat ad the fees and allowarrces payable to tb
Memben for atteirding the mectings or any other work
of the Authority;

the olganizational structurc aod the crcation of poss in
rhe Authority;
the pouiers and duties of the employees and officcrs of
the Authority;
tbc salaries, allowances, graurities and conditions of
scrvice of the officers and employces of the Ardilority
and disciplirary matters relating to them;

the procodure-for carrying out the ftmctions of tbe

AUlrority urder this Act inclurling the prcparation of
the Compnehcnsive MobilitY Plm;
the manier of commrmicating the grounds of rcfusal of
pemrissio for develoPment;
ih" lirnit rry to wNch tk Chairperson, tbe CEO' or any

other officer of the Authority shall be competent to

incur recurring and non-rccurring expemditrre in any

financial year;

the -a"agcmont ofthe properties of the Authority;

th appoinmart of committees and the rcnurerationl

compeneation to be Paid if anY;

the manner and purposs for appointme'd of consultants

and temporary by the AuthoritY;

ttre controt and restrictiors in appointrrent of officers

ana other employees, and powers urd duties of such

officet md other emPloYees;

functioniog of the committee(s);

rbc procedurc to bc followed by the'Authority for

granting loans and its rcPaYnent;

the &legation of powets to the Chatp€rson or to any

other olEcer of the AuthoritY;

ttre nainteuance of accormts and the prcpration of
finarcial ststements by the Auftority;

Other matlers, which are, or may be prescribed under
this Act.
Wilhout prejudice to rhe foregoing provisions of this
Act, the Authority shall, in exersise of its powers or
perfonning of its fimaions under this Act, be bound by
such directions as the Sate Govemment rray give in
uriting to it from time to time.

Tbe decision of thc State Government under sub-
section (l) above slull be final.

Power ofStete 51.
Govertrm€trt to
irsue dircctions

(m)

(n)

(o)

(p)

(q)

(l)

(2)



THE ASSAM GAZETTE, EXTRAORDINARY OCTOBER lS, 2022 9937

Removel of
dilficuhles

(3) In the event that there is any dispute beween the
Auhority and the other authorities. local bodies, body
corporate, department or other agancies of the State

Government, the matter shall be rcsolved at the Stare

Govemment lcvel and the decision of thc Stare

Government shatl be final and bilding on tlre parties

involved in such dispute.
52. If any difficulty arises in giving effect to the Provisions of

this Act, the State Government may, by notification, not

inconsistent with the provisioas of this Act, remoYe the

difficutty within a period of five years from the date of
notification under sub sectioo (2) of section I of this Act.

SCHEDI,TI,E

TJRBAN TRANSPORT
Urban Transport consists of modes of tmnsport rauging ftom walking,

cycling to bus, mvho and regional rail systems, inteltiSent transport

system-s of all kinds and roadways, private vehicles in the Urban Mobility
area inctraing various types of collective and individual traasport which

fall into the following functional categories, namely:-

(l) Pubtic Traniportetion: It shall include systems thar are available

for use by all-persons wfio pay the estabtished fare' These modes

shall operate on fixed routes and with Excd schedule w{thin the

Urban Mobility Arca, which shall include:-
(a) Bus sYstems;

(b) Tramway;

(c) Metno RailwaY;

(d) Monorail;

(c) Cable car;

(0 Bus Rapid Tmnsit SYstem (BRTS);

(g) Lieht Rail Transit (LRI);

(h) Regional RailwaYs; or

(0 Ropeways;

0) Any other mode irrespective of itsfuet u-U-nlo.nutsion type

which meets the requircmants of above defmition'

I

Pan Trensit: It shall ioclude systems provided by opcr'ators

Jtfrio *r. Urban Mobility Area and available to person which hire

them for individual and multiple trips and/or do not operate oa a

frxed schedule with fixed stops, such as: -

(2)
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(4)

(s)

(6)

c/)
(E)

(e)

(10)

(e) AutoV shared autod vans/tempos;

(b) Taxi ca\ hire a cab; or
(c) Ary other mode irrespcctive of is fuel and propulsion typc

which meel the requiremens of above dcfinition.

Noo-Motoriscd Traasoort (NMT} NMT modes include
walking- bicvcle. cvcle rickshaw. c-rickshaw and othe,r oreen
modes oftansport tbat do not consurE en€rS/ or caus. pollution.

Urben Frcigb* The movernent of freight vehiclos whose primary
purpose is to carry gpody frsight in!o, out of and within the Lhban
MobitityArea.

Intemgent Trenrport Slstems (fIS): Intelligent Transportation
Systerns 0TS) arc thoee ulilizing technologies and systans
cngineering ooncepts o develop and improve Emsportation
systems of all kinds. These includc bu are oot limited to the
following:
(a) PasseogerlnfonuationSystem(PIS);
(b) Traftic managemcnt and conhol;

(c) PublioTranspcfprioritizarioa;

(d) Electronic Farc collection;

(c) Electlonic road priciag;

(D '. Public Transport Opcrations Managuncnt; dispatohing,

schedulhg, supervision;
(g) Safety and Security;

(h) TrafficSurveillancc;

(i) hrblic Transport Ticketing;

6) tatemet/web-based application;

(k) Helpline sYstem.

Pa*ing facilitics, enforcernent, opcrations, ad managernent

systrrBs.
Urbo roads.

Footpaths, pedestian subways, foot ovetr bridges'

Safety elements.

Any othcr mode or means of traosport tbat the State Govcramcnt

may noti! time to time.

GEETANJALI DAS SAIKIA,
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.
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